IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0iA.No.82/92 " Date of Order: 4,9,1992
BETWEEN: |
M.Mupiratnam - .. Applicant.

AND

1. The Senior Supdt. of Post
Offices, Chittoor Division,
Chittoor.

2. The Direcotr of Accounts(Postal)
Andhra Circle, Hyderabads

3. The Post Master Geberal, A.P.
Southerm Region, Kurnocl,
Hurnool District,

4. The Chief Post Master General,
A.P.Circle, Dak Sadan, Abids,
Hyderabad. -

5, The Director General(Posts),
Dak Bhavan, (IVth Floor),
Sangad Marg, New Delhi.

6. The Union of India, rep. by
its Secretary to the '

~Communications, New Delhi. | -+« Respondents.
Counsel fer the Applicant .o Mr;K:ishna DCewan |
Counsel for the Respondents N Mr.N.R.DevrajJSrCQSc-
CORAM:

HON'BLE SHRI T,CHANDRASEKHARA REDDY,MEMBER (JUDL.)

(Crder of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member({Judl.) ).
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the applicant free cf cost. For all purposes, the applicant

- the respendents Mr..N;R.Devraj, that as per the Ze D.G,Fosts

training. But when a person is deputed for treining by the Govt

This is amn afnllcatlon filed unoo* Section 19 of the

raministrative Tribunals ‘act to declare that tne aopﬁlcant is

ertitled to aet the deily allowance for the yerimd of training

Cfficer'whjch commenced from

v5)

cr: promction as Junicr Accounts
17.4.1991 te 25.6.7291 i.e. 74 days and pass such other order

or orders as may deem it and prorer in the clrcumstances cf the

cace. N
Cchunter is filed by the respondents eppCsing
B ‘ ' ’
the Chi,
2. ' Today we have heard Mr.Krishna Devan, Advocate for

the aprlicent and Mr. M.R.Devraj, Standing Counsgel for the .

spondents,

3. .‘ " Admittedly, the applicant had beer sent for training

on the prometion_as Junior Accountes Cfficer freom Chittocr te oyl

H-aéangma_i ed-c

Hydossdad as per the crders of 2nd respondent.  Admittedly, at

the lace.woefe the arrlicant had te undergo the training, the,
% jg)1 ! C ! e .

Government had not provided lodging and bearding feaeilities to

=

-

himself should be deemed to have been on "official duty" while

il

undefgoing the s3id fraining. As the applicant had heen sent

for training &5 .per the‘ordéps of the 2nd respcndent and as the
appiicéntrshould be deemeé to be an "official duty" while undergei
the sa2id trairning, it will be just and proper to giﬁe aré;recticn

aily allowance tc the applicant

OJ

to the res ondents to pay the

for the period of trainino in accordence with rules..

4, . Mo doulkt, it is contended vehemently cn bkehalf of

Letter Nc.3-14/87-FACE/1318&, deted 8;10.1990; that the applicent

is not entitled to the'éaily allowance during the period of

A S ot
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L T

tc a station cother than the st -tion cn the aﬁplicant is working
we are.unébie tc uniersﬁanﬁ hew the =aid perscon could be deprived
of the benefit of the Szily allowance e£c; Sc, in view of ﬁhis
pcsiticon, we are_ncf‘pgoﬁared_to give.apy credence to t?é saila
Jetter dated £.1C.1680 of the Director General of Posts, New Delni
Hence, we declare that the aprlicant is entitled for tﬁe daily
allowance durjhglth@ pericd of training from 1&;%19?1 to 25.6.1991
as Junlor Accounts Cfficér a;ﬁﬁgﬁeﬁﬁbﬁé—in_accordance with rules
and regulatiohs. The saild payment of the daily allowance which
the applicsnt i=s @ntitieé shall be made within three meonths from
tﬁe date of receipt of this ordér, (A is allowed acccrdingly

with no order as to ccgts,

(T,CHANORASLKHARA REDDY)
Jiember(Judl.)

-_i_-. (}lh —v\t" 1;(‘&.]‘—\5 o 4

Datéd: 4th Segtember, 1602
(Dictated in the Cpen Court)

Copy toi- : ' '

1, The Senior Supdt., of Posts Offices, Chittor Division, Chittoo

2. The Director of Accounts(Postal) Andhra Circle, Hyd. _

3, The Post Master Geberal, A,P., Southern Region, Kurnool, Kurnoo

4, The Chief Post Master General, A,P.Circle, Dak Sadan, Abids, H

S. The Director General (Posts), Dak Bhavan, (IV Floor), Sansad Ma
New Delhi, , ' . .

6. Secretary to the Communications, Union of India, New Delhi,

7. One copy to Sri. Krishna Devan, advocate, 2/2/1107/A/9, Tilak-
nagar, Hyd. , ‘ ‘

8., One copy to Sri, N.R.,Devaraj, Sr. CGSC, CAT, Hyd.,

9. One spare copy. :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BERCH

THE HON'BLE Mg,
ND
THE HON'BLE ME.R BALASUBRAMANTAN :M(2)
AND
THE HON'BLE MK.T.CHANLRASEKHAK REDDY:
MEMBER (J)
A

THE HON'BLE Mk.C.\J, KOY : MuMBEK(J)
- :,_1‘ -
Dateds A?T/%/1992

QBRDEK/ JUDGLMENT

R, BifCrir/MeirRo - ' b

n-—
O.A.NOQ ) . ‘8;2} ?
T ANOTT

-

Admitted and interim directions
issued

e

“ﬂfig;ed.

Disposed of with directions

ki

Dismissed

Dismissed as'ﬁithdrawn
Pismissed for default
M.A.Urdered / ke jected

No-ofders as to costs.
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